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Vs . :

UNION OF INDIA & ORS. | «++ RESPCHDENTS . &x / |
|

CORAM: \ 'l
|

HQM 'BLE MF. GOPAL I'RISHNA, MEMBER (J).
HON'BLE MR. O.P. ZHARMA,  MEMBER (a). !
/

For the Applicant ' eee SHRI D.K. SWAMY .

For the Pespondent eee SHRI S .5. HASAN .

PER HOM'BIE MR. GOFAL FRISHHA, MEMBER (J).

Applicant Sita Ram in this application u/s 19 of the

~ Administrative Tribunals Act, 1085, hasvprayed for a direction
to the respondenﬁs Eo coneglder the seniority position as contai-
‘ned in the seninrity list. He hasz also prayed for gquashing the
impugned order dated £.8.90 (Annexure A-1) gua him. He has

also prayed for a direction to the respondents to adhere to and
implement the seniofity list dated 30.5.85 notified by the

respondent No.3.

2, We have heard the learned councel £or the pazrties. The
learned counsel for the parties . want this matter to ke disposed
of at the stage of direcﬁion. The learned counszl for the
applicant instead of pressing the CA on merits, during the

- gourse of arqumentz, seeks permission to withdraw the same.

- Anplicant ‘s counszel is permifted to withdraw the OA, which is

dizmizsed as having been withdrawn. Mo order as to costs.
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